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55.Man Singh~s/o Shri^Subay Singh

(t3y Advocate: Shri M.K..Gupta)

1.Un'ion of India_
The Secretary
Ministry of Defence
New Del hi-1

2.The Engineer-in-Chief
Arrriy Headguarters
Kashmir House,

New Delhi-1

3.The Chief Engineer
Western Command
Chandimandir •
Chandigarh

4.The Chief Engineer-
Delhi Zone
Delhi Cantt.
New Delhi-10

5.The Commander Works Engineer(Project)
Delhi Cantt.

'New Delhi-10

6.The,Commander Works Engineer (Utility)
Delhi Cantt. _ Respondents
New Delhi-10 ■ _

(By Advocate: Shri R.N.Singh.proxy for Shri R.V.Sinha)
s

By„Justice_Ashgi<„AgariiaI^Chaicmari.

B'y^the present Review, Application , tcopond..ntw

seeK review of an order of 6.12.2000 In 0A--1488./2000.

■  2, , Applicante working as Lift Operators in the
' ' Hilitary Engineering Service, by the aforesaid OA, have

„f. nav-scal'^s with the Lift Operatorsclaimed parity of- pay scai-o

nn the C P W.D. In the order under review,wprking m tnu. c-
I  d H^ i"tF* Eu 11 Bench in

reference was made to an order .[

0AsS2S/98 decided on 9.10'.2000. wherein a claim similar to
the one claimed in the aforesaid OA, was granted. In the

1 rc-'f- i iptr- rii rected to be granted.. d T m 1 1 R p relief w a o m 11 c i.- u c,circumstances, a oimiiar rexj
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to the applicants herein.. Liberty was given to

applicants-Lift Operators to place the issue of parity"^

pay scales before the National Council of the Joint

Consultative Machinery for its consideration and direction

was issued to convene a meeting of the National Council of

the JCM within the stipulated period of four months from

the date of receipt of a copy of the order. By the present

application, it is, inter alia, pointed out that the

aforesaid issue of grant of parity of pay scales is not

i-0Qu£p0<j to be placed before the Joint consultative

Machinery but has to be placed before the departmental

committee- ■ ,

L

/dkm/

In view of the above, we clarify that the

issue of grant of parity of pay scales may now be placed

before a departmental committee instead of National Council

of the Joint Consultative Machinery, as directed in the

order under review. Respondents are now granted a period

of three months to carry out tbe directions contained in

the order of 6.12.2000, as clarified by the presjsnt order.
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